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MADHYA PRADESH ACT
NO. 17 OF 2026
THE MADHYA PRADESH RAJMARG (SANSHODHAN) ADHINIYAM, 2026

[ Received the assent of the Governor on the 8" September, 2026; assent first published in the
¢“Madhya Pradesh Gazette (Extra-ordinary)’’, dated the 17* September, 2026. ]

An Act further to amend the Madhya Pradesh Rajmarg Adhiniyam, 2004.

Be it enacted by the Madhya Pradesh Legislature in the seventy-seventh year of the
Republic of India as follow :-

1. (1) This Act may be called the Madhya Pradesh Rajmarg (Sanshodhan) Adhiniyam, 2026.

(2) It shall come into force on such date, as the State Government may, by notification,
appoint.

2. For the Preamble of the Madhya Pradesh Rajmarg Adhiniyam, 2004 (No. 11 of

2005) (hereinafter referred to as the Principal Act) the following Preamble shall be substituted
namely :-
"An Act to provide for the declaration of certain roads to be the highways and to provide for
regulation of use of land appurtenant to highways, for the construction, maintenance and devel-
opment of highways, for the prevention and removal of encroachment thereon, for levy of User
Fee, for levy of betterment charge and for certain other matters and to provide for the public
such conditions as will ensure, road safety and maximum efficiency of all means of road trans-
port on highways in the State of Madhya Pradesh.".

3.  After Section 8 of the Principal Act, the following Sections shall be inserted, namely :-
"8-A. Fees for services or benefits rendered on State Highways.-

(1) The State Government may, by notification in the Official Gazette, levy fees
at such rates as may be laid down by rules made in this behalf for services or
benefits rendered in relation to the use of whole or any part of State Highways.

(2) Such fees when so levied shall be collected in accordance with the rules
made under this Act.

8-B.Power of State Government to enter into agreements for development
and maintenance of State Highways.-

(1) Notwithstanding anything contained in this Act, the State Government may
enter into an agreement with any person in relation to the development and
maintenance of the whole or any part of a State Highway.

(2) Notwithstanding anything contained in Section 8-A, the person referred to in
sub-section (1) is entitled to collect and retain fees at such rate, for services or
benefits rendered by him as the State Government may, by notification in the
Official Gazette, specify having regard to the expenditure involved in building,
maintenance, management and operation of the whole or part of such State
Highway, interest on the capital invested, reasonable return, the volume of
traffic and the period of such agreement.

(3) A person referred to in sub-section (1) shall have powers to regulate and
control the traffic in accordance with the provisions contained in Chapter VIII
of the Motor Vehicles Act, 1988 (59 of 1988) on the State Highway forming
subject-matter of such agreement, for proper management thereof.".



YUY o1, faAie 17 RiawR 2026 578 (3)

4. (1) The Madhya Pradesh Highway Act, 1936 (34 0f 1936) and the Indian Tolls ie‘f’ifg': aug
(Madhya Pradesh Amendment) Act, 1932 are hereby repealed.

(2) Notwithstanding anything contained in this Amendment Act, every Notification
issued, User Fee levied, rate of User Fee prescribed, Concession Agreement
executed, License or Authorisation granted, and every right to levy, collect and
retain User Fee under the Indian Tolls Act, 1851 and amendments before the
commencement of this Amendment Act shall, insofar as it is not inconsistent with
the provisions of the Indian Toll Act, 1851 and amendments, continue to be valid
and enforceable and shall be deemed to have been made, levied, granted or
exercised under the corresponding provisions of the Madhya Pradesh Rajmarg
Adhiniyam, 2004 as amended, until modified, superseded or terminated in
accordance with law.
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